ITEM NO.2 COURT NO.5 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 455/2019

JIGNESH SHAH & ANR. Petitioner(s)
VERSUS

UNION OF INDIA & ANR. Respondent(s)

WITH

Diary No(s). 13468/2019 (IX)

(FOR FOR PERMISSION TO FILE SLP WITHOUT CERTIFIED/PLAIN COPY OF
IMPUGNED ORDER ON IA 62251/2019 FOR EXEMPTION FROM FILING C/C OF
THE IMPUGNED JUDGMENT ON IA 62252/2019 FOR PERMISSION TO FILE

ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON TIA 63343/2019 FOR
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA
76544/2019)

T.P.(C) No. 817/2019 (XVI-A)

Diary No(s). 16521/2019 (XVII)

(FOR FOR CONDONATION OF DELAY IN FILING ON IA 77889/2019 FOR
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA
77892/2019 FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
ON IA 77898/2019)

W.P.(C) No. 645/2019 (X)

(FOR STAY APPLICATION ON IA 76809/2019 FOR CLARIFICATION/DIRECTION
ON IA 88155/2019)

Date : 18-09-2019 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE R. SUBHASH REDDY
HON'BLE MR. JUSTICE SURYA KANT

For Petitioner(s) Mr. Rajiv Raheja, AOR
Ms. Liz Mathew, AOR

Dr. A.M. singhvi, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Arvind Lakhawat, Adv.
Mr. Ankur Saigal, Adv.

Signatyre et Verified Mr. Himanshu Satija, Adv.

gitallySigned by

ST Ms. Priyanka Vora, Adv.
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Mr. E.C.Agrawala, AOR
Mr. Shaishir S. Divatia, Adv.

For Respondent(s) Mr. Neeraj Kishan Kaul, Sr. Adv.
Ms. Liz Mathew, AOR
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Mr. Samar Kachwaha, Adv.
Ms. Dendri Neogi, Adv.
Ms. C. Parwani, Adv.

Mr. Navneet R., Adv.

Ms. Sunali Jain, Adv.
Ms. Namisha Chadha, Adv.
Ms. Pritha Suri, Adv.

Dr. A.M. Singhvi, Sr. Adv.
Mr. Mahesh Agarwal, Adv.

Mr. Arvind Lakhawat, Adv.

Mr. Ankur Saigal, Adv.

Ms. Priyanka Vora, Adv.

Mr. Himanshu Satija, Adv.

Mr. Nishant Rao, Adv.

Mr. Shaishir S. Divatia, Adv.
Mr. E.C. Agrawala, AOR

Ms. Diksha Rai, AOR
Ms. Palak Mahajan, Adv.

Mr. Vaibhav Manu Srivastava, AOR
Mr. Anish R. Shah, AOR

UPON hearing the counsel the Court made the following
ORDER

Heard learned counsel for the parties.

Arguments concluded.

Judgment reserved.

(GULSHAN KUMAR ARORA) (RENU DIWAN)
COURT MASTER ASSISTANT REGISTRAR
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